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NAME OF THE COMPANY Sh. Subhash Chander Gupta & Anr.
V/s.

M/s. Sabina Woolen Mills tut. Ltd. & Ors.

SECTION OF THE COMPANIES ACTI 3911398
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itrer6 is a consensus Oetw6eri thtj pafties tdat the registered office of Sabina Woolen Mills is in

Mumbai and cP 21(ND)/2010 and cP 109(ND)/2013 need to be transferred to Mumbai Bench of NCLT.

Z. In view of the consensus reached between the parties, both the company petitions along with

records are directed to be transferred from Chandigarh Bench to Mumbai Bench of NCLT. The Bench

Officer of Chandigarh Bench is directed to send both the petitions along with all the papers to Mumbai

Bench of NCLT at the earliest possible.

Both the applications (CA 107/PB/2016 and CA 108/PB/2016) stand disposed of'
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(P.K. Sud)

PRESIDENT


